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Nene for applibant.

4.

Respandent's-counsel.prays for time to file counter.

As sufficient opportunities have been given,list

before the Baench feor further directions on 26.3.92. *
Y 2042492,
NVK & AVH .

(9) M CP Menon
MC Cherian

- *

The learned counsel for the respondents

7‘ that further time may be given to file reply.,

submits:
b 4
We notice

that this appllcatlon has been admltted in June. 91 and

since then it has been. pending with the Registry for 5

the respondents to file their reply. As sufficient tlme"
has already been granted, we are of the view that in

the interest of justice a last opportunity may

‘be glven

to the respondents to file reply within 3 weeks with cooy

to the applicant who may file reJOLnder, within 1 week

thereafter. List before the Bench for final hearing

irrespective of uhether reply is filed or not.
AVH | NVK
26,3.92

28.4,92 None for applicant.
' Mr.Cle rian

on 28.4.,92 on which ddte the matter will be heard Flnally

The ‘learned counsel for respondents is submit+ ing

agent {(Shri, Menon) for the applicant also Wthin

'the Counter affldaVlt today. He may supply a ®py to the

a wee7

Rej01nder if any be filed w;thln One Week t hereafter.

LlSt for final hegrlng on 16,6, 92. No further

adjourumant will be given.
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